g99 Plantation Labour
(Amdt.) Bill

F!ip,'
[Shri K, A. Rajan]
amended to the effect that for any
violation of the provisions of the
Plantation Labour Act, 191, and
the rules made thereunder, the ma-
nagement shall be punished with
. imprisopment /which should not
be less than there months, by a
competent court not below the
rank of a first class Magistrate.”

Why I am mentioning this is because
of this. What is going on regdrding
‘houding® For housing we give so
much subsidy and so much loan but
how far bouse construction is satis-
factory in the plantations. It is better
to emtrust the whole construction pro-
gramme to the State Government and
let the State Government concern-

ed do the job and the money will
be recovered from the plantation
people.

MR. CHAIRMANff Nowitis 5
O'clock. You would like to continue
tomorrow?

SHRI K. A, RAJAN: Yes, Sir, 1
will continue tomorrow.

17.00 hrs.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS:
(SHRI P, VENKATASUBBAI-
AH): Sir it is now 5 O'clock. My
item is coming I only request that
the Plantation Labour may be com-
leted today itself.

MR. CHAIRMAN: How?

SHRI P. VENKATASUBBAIAH:
After this, there is half-an-hour dis-
cussion. After the Half-an-hour dis-
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cussion is completed, this Bill may
be taken up.

AN HON. MEMBER: No, Sir.

SHRI P. VENKATASUBBAIAH:
Sir, our time schedule is tight and
there are large number of itmes.

SHRI KRISHAN CHANDRA
HALDER (Durgapur): After all we
may take up this Bill tomorrow mor-
ning, I wanted to help you.

——

MOTION RE. ANNULMENT OF

ALL-INDIA SERVICES (DEATH-

CUM-RETIREMENT BENEFITS)
AMENDMENT RULES, 1981

MR. CHAIRMAN: Now we may
take up item No. 24. Shri Shejwalkar
is not here. Shri Phool Chand Ver-
ma is also not here, Dr. Vasant Ku-
mar Pandit.

DR. VASANT KUMAR PAN-
DIT (Rajgarh). Mr. Chairman, Sir,
I beg to move the following:—

“That this House resolves that
in purduancg of sub-section (2)
of section 3 of the All-India Ser-
vice Act, 1951 (61 of 1951)
the All-India Services (Death-cum-
Retirement Benefits) Amendment
Rules, 1981, published in the Ga-
ette of India by Notification No.
G.S.R. 248 dated the 7th March,
1981 and laid on the Table of
the House on the 15th April, 1981
be annulled.

“This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

Sir, there is a matter of principle
due to which I have stood and I say:

“That this House do recomm-
end to Rajya Sabha that Rajya
Sabha do concur in this resolu-
tion.”
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I stood toamu.l (hu.muﬁoauon

as a matter of
All India Services ( Doaxh-mm-
i&:}lr;semem Benefits) Amendment

They have been Amended in
the past. So, this is not the
first time that lhls has been done. Sir,
in the previous two amendments, you
will find that there was a sort of
formula and the increase was more
or less uniform and regular as long
as it was attached to a particular
class of service. The differentiation is
this. The Amendment Rules and the
e ﬂii p;'mca.pl: and thdepa:-
ture from this © prin-
<iple of uniformity.-In the earlier part,
the peasion was raised to Rs. 1500
FromRLSOD:twasmsedtoRs
725. Al others were given forty per
cent blanket rise. I have no objec-
tion to this so long as there was uni-
fom’i(t)zde im the rise, But in the pre-
sent T, it appears
ted as long as this relating
to ope, particular —not to a
<lass of post—and that’s relating to
the post of the Cabinet tary.
would therefore like to know whe-
ther this benefit will go to one parti-
cular person, that is, the Cabinet Se-
creatary as he is now called the Secre-
tary to the Council of Ministers. He
is also a class I Officer. To my kno-
wledge, all Principal Secretaries in
the Government, the Army Generals
and the Chairman of the Railway
Board are also included in the same
grade, But, they have been denied
this rise for reasons best known to
the Government.

totally

Therefore, I would like to know
whether there is any particular classi-
fication for the Cabinet Secrelary
the Secretary to.the Council of Mini-
sters. I would like to know in the
hierarchy of officials who stand on
the same level why the benefit of
this raise has not been given to them?
Why the princinle of uniformity
which has been followed all along in

to be motiva-’

‘the previous amendments of the rule
has not been followed in this parti-
cular rule.

Sir, if the explanation is not co-
gent logical I will be only left with
the choice to conclude that this will
lead to a lot of bitterness and disali-
mination, [ would like the Govern-
ment to make it clear as to why this
distinction and differentiation is be-
ing done against those who are on
the same level, grade and dassifica-
ion. For what reason has the Gov-
ernment thought it fit to bring about
these regulations?

Sir, I personally feel the workload
is the same for ai'l Principal Secreta-
ries, Chaijpan of the Boands and
Army Generals. Is it that we are
trying to make distinction between
work-load of Secretaries and of that
rank? Therefore, may I know from
the Government why these amead-
ment rules have bcen formulated and
what is the underlying principle due
to whioh they have selected one parti-
cular category of Cabinet secretarial
post for the benefits which are to ac-
crue hereafter?

MR. CHAIRMAN: Motion mo-
ved:

“That this House resolves that
in pursuance of sub-section (2) of
section 3 of the All-India Services
Act, 1951 (61 of 1951), the All-
India Services (Death-cum-Retire-
ment Benefits) Amendment Rules,
1981, published in the Gazette of
India by Notification No. G.S.R.
248 dated the 7th March, 1981
and laid on the Table of the House
on the 15th April, 1981, be an-
nulled.

“This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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FAIRS AND DEPARMENT OF
PARLIAMENTARY AIRS
(SHRI P. VENKATASUBBAIAH):
Mr, Chairman, Sir, my friend Dr.
Pandit has rabed certain points and
has questioned the Government's wis-
dom in discriminating and making
discrimination between the Cabinet
Secreary and other officers of that
cadre. Sir, he has also pointed out as
10 whether there are any officprs who
are analogous to the rank of Cabinet
Secretary and they are having same
scale pay and pensionary benefits.

- Sir, the Cabinet Sexretary enjoys
4 uaique position. He is the doyen of
the Seqretaries and occupies a higher
posttion in the warrant of precedents
than the Chiefs of Staff holding the
rank of full General or equivalent
~rank. He is also a person holding a
special job, That is why the Govern-
ment—aot our Government—when
Shri Charan Singh was the Deputy
Prime Minister made a statement in
the Floor of the House about the ncw
pension formulae based on slab sys-
tem. According to this new formulae
the total amount of relief and pen-
sion at average price index of 328
was subject to a ceiling of Rs. 1, to
and in the case of Cabinet Secretary
it was decided that his pension would
be fixed at par with that of the Chicfs
of Staff. The Chief of the State get the
same sort of pension as the Cabinct
Secretary gets and the Cabinct Sccre-
tary in the warrant of precedents oc-
cupies a higher position than the
Chiefs of Staff. In order to imple-
ment the commitment made ‘n both
Houses of Parliament by the then
Deputy Prime Minister this has becn
brought, There is no discrimination
and Rs, 1,500 ceiling is therc for all
the other TAS officers and only  in
this particular casch because in 12:
order of precedents he is on par
more thag that of the Chiefs of Staf
and the Chiefs of Staft are getting
Rs. 1,700 as ipension that this has
been.done. So, there is no discrimi-
pation sbout it.

And at that time sofic arangemens
In the fatement, mede. by e Dy:
n 1 ¢ -Dy.
Prime MHnister, this was ?anouuud
So, in pursuance of that, this No#l-
fication was made amending the
rules. Therefore, there is no discri-
mination, It is a simple ition.
And, a:g‘dl:avc said thf:d: binet Sec-
retary a ve positian.
Also, in order t.oq; P

with the Chidfs-ofStaff this arran-
goment was made. :

5
g

party then. His party wa .
More than mcd’a.ilsle mustdmcnoome IMW
to support amen t
had beea made by a farmer Chief
Minister and 4 former Dy. Prime Mi-
pister. Shri &mr:u: Singh,

MR. CHAIRMAN: You are only
doing his job.

SHRI P. VENKATASUBBAIAH:
[ am only doing his job, Sir.

DR. VASANT KUMAR PAN-
DIT: In 1979 April, the then Gov-
ernment collapsed and an interim Go-
vernment was installed in power; it
was not my Government.

PROF, N. G. RANGA (Guntur):
He was Deputy Prime Minister, Mr.
Charan Singh.

DR. VASANT KUMAR PAN-
DIT: Our party was not there at that
time.

SHRI P. VENKATASUBBAIAH:
As Deputy Prime Minister he made
this statement.

DR. VASANT KUMAR PAN-
DIT. From 1951 onwards till 1979
this higher grade or higher work or
superiority of this post of Cabinet
Secretary was not thought of by the
Government. All these years, this
logic or this sort of argument never
cm m‘
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SHRI P. VENKATASUBBATAH:
What can'I do? Mr. Charan Singh
brought it.. Dr. Vasant Kumar Pan-
dit. This is the first time we see it.
We are glad to know about it. This
is the first time that they are coming
forward saying that something good
was done in our time and they are
continuing it; in spite of it, if there are
mistakes done in our regime, they
should not continue them.

PROF. N. G. RANGA: Where is
the question of discrimination?

SHRI P. VENKATASUBBAIAH:
In very rare cases they had not com-
mitted any mistakes, Thus is one of
those cases.

MR, CHAIRMAN: It is a compli-
ment to you!

DR. VASANT KUMAR PAN-
DIT: Every time, whil2 considering
the case of Bonus for P&T wotkers,
University Teachers, etc., they were
giving the stock argument saying,
‘Look, we havc to see whether any
other persons are benefited, or any
other persons are discriminated aga-
inst’ and so on. And therefore, in
this particular case, I do feel that at
a very higher level of Class I official-
dom this sort of discrimination should
not have been done. However, as
the hon. Minister has given his ex-
planation, T would not press for my
motion.

MR, CHAIRMAN: Is it the plea-
sure of the House that the motion
moved by Dr. Vasant Kumar Pandit
be withdrawn?

The motion was, by leave, withdrawn

17.15 hrs

HALF-AN-HOUR-  DISCUSSION

THREE LANGUAGE FORMULA IN
DEeLH! ScHooLs

o INATT AR e (€3gR)
aumfa #dRy, g9 @ & AEA

formula in_Delhi 406

schools (HAR Du.)
#iwr FPE W) wmor @ § fE
IR ¥ wgEYW @€ W MIE
vE 1 wwf eNlw A §
& Wy R g aTex I fem
wel N 3 gu & frwr WA o
8§ 39 feorer w0 oft W s
owqrer § w\xfoey s\ s §1 &
A e fe wT @ gE W
T R @R IgwR, ¥ e
AR N IR TR T §2W A fa-
qdw frdea s g

TR, O qER A 5 -
T WX wawrer & € 3§ A
T @ X 14 faw, 1949 W)
fe). sqw  #n A= A Towm
Fge i wm A Ak @ E
grey fi@dl gurdl Tgwer W
A gwt masi 7 g N owafe
Ffag @ Psa § W@ A4
F w7 Afag A el
adad Az oy ST qE A
AFeieal TR TR R A
wufa & fag g #¢ WHET maeqr
#F AT maT F  fIsww A 0
@ waww  few fu, ¥
Ars 34 9% F qa W T FIXF qIR
fagwr, qrdi &t @1l H|IEAT FIIAG
T |

q@ @3 F WA TEA 4T @
gfe @ g ¥ fgrgmid & swe
fgml ®1 71swTar FFETT T Y,
ferdi TrsgaTar & w9 H ixgy, foiear
fed) &1 moma  gwi B Sl
fadl W) wrer &1 wewE A g
| wrAET, gE ue TR H S A
R Tgl g fFga @ F AR
ferdt #1 Fgaadt F ww § eI
frar mm @ s dgd W) TR
FW A efwe Tk g



